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No.2/18/2006-Log/ L.—Tho following Act of the Legislature, Mapipur which
received assent of the Governor of Mampur on 10-4~2006 i hcrcby pubhshcd
in the "officigl Gazette. i

FEAERTA AN I ST Pl aer R sl

THE MANIPUR (HILL AREAS) DISTRICT COUNCILS
.. . .. (SECOND AMENDMENT) ACT, 2006
(Manipor Act No. 10 of 2006)

AN
ACT

further to amend the Manipur (Hill Areas) District Councily Act, 1971.—

Be it enacted by the Legislature of Manipur in the fifty-seven ycar of
the Republic of India as follows ;

1. Short title aad commencement.—(1) This Act may be called the Manipur
(Hill Areas) District Councils (Second Amendment) Act, 2006.

(2) It shall comeinto force on such date asthe Stats Governmont may,
by notification inthe Official Gazette, appoint.

7. Amendment of section 29.—After sub-section (1) of section 29 of the ,
‘Manipur (Hill Areas) District Councils Act, 1971 (hereinafter referred to -as - '
the Act). tbe followmg new sub-:cct:on (lA) shall be -inserted, namely.
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«(1A) The District Council sk ; :
of the area of the Autonomous Disty] s urban area for the purpose of
formulation of development plan and to exocute the works.”

3. Imserdion of a new section 44A. -——Aftet saction 44 of the Act, the following

naw section shall be inserted, namely.— -

"44-A—-Allotment/transfer/leaae -of laud sxtuated in an Auttnomous dlstrlct

No Deputy Commissioner of the Hill Areas’ shtlt have powers to allot/
transfer/icase the land situated in am Autonomous ‘ district” other than for
public purposes except in pursuance of a reselution passed by a Dirtrict
Council at a meeting thorsof by e majorify of mot less than two-third ef
its Council Members.”

4. Addition of a new section 54.——After sectlon 53 of thc Act, tho following

pew section shall be added, namely.— >y
+54 cheal.—The Manipur (Hill Areas) Dlstnct Councnl Act; 2000

(Maunipur Act No. 11 of 2000) is hereby repealed.”

‘A.- SUKUMAR SINGH, "
Socretary (Law), Government of Manipus.
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